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Order

Both sides are Dresent.

2. The application seeking transfer of the matter is before the Principal Bench. It is

represented by the respondents that short reply has also been filed to which the
petitioner represent is not inclined to file rejoinder.

3. Let both the applications i.e. for transfer of the matter from Chennai to the
Principal Bench and the application for amendment of the Company Petition be placed

before the Principal Bench on 19.9.2016. '1 \
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